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8.A.No,532/94
[
"ORDER
( As per the Hon'ble Sri A.V, Haridssan, Member(J) ) ks

The épplicaﬁfﬁis 8 casual mazdoor who was last
8ngaged prior to 31-7=91, He has now Piled this applie
cation praying for a direction that the respondents may
be directed to reengage him in geTYiEa54iR prefersenca to

Juniors and freshers. - —
2. When the application came up for hsaring on

admission, the counsel on either side agreed that the
applicatiun may be disposed of with preoper direction
regarding resngagament of the applicant subjsct to avail-

ability of work and in his turn, ) _
. w1 viow Wi LN@ @oova Ssubmission, the application

is admitted and the same is disposéd of directing the
respondents to place the’applicaﬁé's name af the appropriate
place in the list of casual mazdoors and to engage him

for casval mazdoor ss and when work is available in

preference to juniors ang freshers, There is no order

as to costs, C _
. ) P i
2 ) \—j |
: —)( A . Bc

Garthi ) - ( A.V, Haridasan )
Member” (A)  Member (3)

Dated 25th Jul 1994
Open Court dictation - ﬁ%ﬁ@j%yqf%
' ‘ DEPUTY REGISTRAR{J)
" kmv
Copy- tuo: _ _
1. The Sub Divisional Officer, Telecommunications,,
Kamareddy,Nizamabad District, _
2, The Telscom District Enginser, Nizamabad..
3¢ The Chief Ggnsral Manager, Telecommunication,

Door Sanchgr Bhavan, Hydarabad, .
4. One copy to Nr,K.Ueakatasuar Ras, Advocate,CAT, Hydsrabad.

O« One copy to Mr.K,.Bhaskara Rao, AdJ1CGSC, CAT,Hyderabad.,
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7. Cne spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" HYDERABAD BINCH HYDERZBAD

THE HON'BLE MR.A L LHARIDASAN: MEMBER(D) L~
AND

THE. HON'BLE MR:A.B.GORTHI : MEMBER(4)

Dated: RS 39

ORCER/IUDGMENT o o
M3, JRP e 0. ND,
0.A.40. 532 /%¢

TA .\ Qe =B e

Admitied and Intarim Directions
Issue 477

Allow s,
Disprisad of with direstions,——

Dis\n..sse';.

Dism:5s6:d as Uithdraun:

.Dismissiyd for Oefault.

Rejecvad/Ohdered.

No orde:r as ta costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

‘D.A. 532/94, Bt. of Decision : 25.7.94,

B. Satyanarayana Reddy oo Applicant,
Vs
1. The Sub Divisicnal Officer.
Telecommunications, Kamap¢ v,

N&zamabad District,

2. The Telecom District Engineasr,
Nizmabad,

3. The Chief General lMznoger,
Telecomaunication, Docrsanchar
Bhavan, Hyderabad. +s Respondents.

Counsel for the Appligcent : Mr. K.,Venkateswara Rac

Counsel for the Responderie : Mr. K. Bheskars Rac,Addl.CGSC.

CORAM:

THE HON'BLE SHRI A.VY. HARIDASAK : MEMBER (3unL.).

THE HON'BLE SHRI A,B, CORTHI : MEMBER (ADMN. )
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